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आदेश/Order 
 
Per Sanjay Garg, Judicial Member: 

   The present  appea l  (  ITA 344/CHD/2023)  has been 

preferred by the  assessee Foundat ion agi tat ing  aga inst  the 

act ion of  the ld.  Commissioner o f  Income Tax (Exempt ions ) ,  

Chandigarh [here inaf ter  re ferred to  as  ‘ ld .CIT(E) ’ ]  dated 

29.03.2023 in  re ject ing the appl icat ion o f  the assessee  for  

f inal  reg is trat ion u/s 12A(1 ) (ac )  ( i i i )  o f  the  Income Tax Act ,  

1961 ( in short  ‘ the Act )  whereas  ITA No.  345/CHD/2023 is  

re lat ing  to  re jec t ion of  the  appl icat ion of  the assessee for  
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registrat ion u/s 80G(5)  o f  the  Income Tax Act .  

2 .    At  the  outset  the  ld .  Counse l  for  the assessee  has 

submit ted that  the assessee was ear l i er  granted provis ional  

registrat ion u/s 12A o f  the Act .   Therea fter ,  the assessee 

appl ied for  f ina l  reg is trat ion whereupon the ld .  CIT (E)  ra ised 

certain  quer ies which were  duly repl ied  by  the assessee 

foundat ion.   However ,  the ld.  CIT(E)  has  re jected the 

appl icat ion of  the assessee without  going  through the reply 

and explanat ion g iven by the assessee a l leg ing that  the 

assessee has not  g iven any rep ly/explanat ion.   The ld .  

counse l  has submit ted that ,  in fact ,  the ld.  CIT(E)  has fa i led 

to  take note  o f  rep ly  and evidences  furnished by the assessee 

in  response  to the  quer ies  ra ised by  the  ld .  CIT (E)  and 

therefore,  the  re jec t ion of  the  appl icat ion of  the  assessee  for  

f inal  reg is trat ion u/s 12A was not  just i f ied.  

3 .   The ld.  counse l  has fur ther  invi ted our attent ion to 

the impugned order  passed in  re lat ion to  the  appl icat ion for  

registrat ion u/s 80G(5 )  o f  the  Income Tax Act  where in  the 

appl icat ion for  regist rat ion u/s 80G(5)  has been re jected on 

the ground o f  d ismissa l  o f  appl icat ion o f  the assessee for 

f inal  reg is trat ion u/s 12A of  the Income Tax Act .  

4 .   A f ter  consider ing  the  r ival  submissions  and going 

through the record,  in our v iew,  the interest  o f  just ice wi l l  



ITA No.344 & 345/CHD/2023 
A.Y. 2023-24 

3 
 

be wel l  served i f  the  assessee is  g iven an opportuni ty  to  

present  i ts  case before the ld .  CIT (E) .   The  impugned orders 

o f  the ld .  CIT(E)  in  both the appea ls  are,  there fore,  set  as ide 

with a di rect ion to decide both the appl icat ions of  the 

assessee  a fresh a f ter  g iv ing  adequate opportunity  to  the 

assessee to  present  i ts  case.   Needless to  say that  the ld.  

CIT (E)  wi l l  duly  go  through the deta i l s  and ev idences 

furnished by the  assessee and therea fter ,  pass   speaking 

orders  in both the  appea ls .  

5 .   The appeals  o f  the assessee  are t reated as a l lowed 

for  s tat ist ical  purposes.  

Order pronounced 27 t h  February,2024.  

 Sd/-        Sd/- 
    (VIKRAM SINGH YADAV)              (SANJAY GARG) 
    ACCOUNTANT MEMBER           JUDICIAL MEMBER 
 
“Poonam” 
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